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ZA IDA 8EGUII& ORS. 

UNION OF INDIA & CR5. 

For the applicants ; t9r3.Kanika Banerjee, counsel. 

For the respondents 	None 

Sk.Phani, the petitioner who had filed 0,A.588 of 1996k 

has passed away an 2.7.1996 and a substitution application 

has been filed on 1.8.1996 by his widow, Zaida Begum and 

two sons, Sk.Naimudd in Phani and Sk.Shahabuddln Phani, for 

being substituted as applicants in place of the deceased 

applicants 

On perusal of the M.A. we find that the cause of action 

survives on the death of the original petitioner and the 

petitioners in the M.A. can thus be substituted in his place. 

The respondents have not entered appearance inspita of due 

serv ice. 

In the circumstances, the application for substitution 

is allowed. The patitiinsrs in the M.A. be substituted in 

place of the deceased petitioner. The Cause title in the OA, 

may be •mendad accordingly by the Registry. 
N.A.233 of 1996 is thus disposed of. No order is made 

as to coete, 

(l'LS.Nikherjea) 	 ~tq 
Administrative Member 	 VicsChajrman 


